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MR. SPEAKER: Papers to be laid.

‘14.19 hrs.
PAPERS LAID ON THE TABLE

Review and Anual Report of Hin-
dustap Cables Ltd. for 1972-73 and
Annual Report of Controller General
of Patents, Designs and Trade Marks
for 1973-74.

THE DEPUTY MINISTER IN THE
‘MINISTRY OF INDUSTRIAL DEVE-
LOFMENT (SHRI ZIAUR RAHMAN
ANSARI): Sir, on behalf of Shri C.
Subramaniam, I beg to lay on 1ihe
‘Table—

(1) A copy each of the following
-papers (Hindi and English versions)
under sub-section (1) of section
G19A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Hindustan
Cables Limited, for the year 1972-
‘73,

(ii) Annual Report of the Hin-
dustan Cables Limited, for ihe
year 1972-73 along with the Audit-
ed Accounts and the comments
cf the Comptroller and Auditor
General thereon.

‘[Placed
8313/%41].

in Library. See No. LT-

(2) A copy of the Annual Report
(Hindi and English versions) of the
Controller General of Patents, Des-
igng and Trade Marks for the year
1973-74, under section 155 of the
Patents Act, 1970. [Placed in Li-
brary. See No. LT-8314/74].

QUESTION OF PRIVILEGE—con:d.

CERTAIN STATEMENTS MADE BY THE NMi1w-

ISTER OF COMMERCE IN RAJYA SABHA RE.

ALLEGED SIGNATURES OF SOME M.PS. ON

A REPRESENTATION FOR ISSUE OF
LICENCES.

THE MINISTER OF RAILWAYS
{SHRI L. N. MISHRA): Sir, I want
to give a personal explanation. (In-
terruptions)

HeqeT WIIAT : 3T FT FET 2
AT AW TR areai fagn g gafan
¥ qiAq QIFAIH 297 T02aAv Z |

SHRI MADHU LIMAYE (Banka):
Have you read and approved it, Sir?

qETW WE1A : AT qF fa@ FW
a7 Afsd Fife Tt 73 & %

I must get a copy of that.

SHERI L. N. MISHRA: Because my
name has been brought in the discus-
sion....

MR. SPEAKER: On the spot glso you
can give, because the matter was rais-
ed today.

=it = fagrt gt (F=rfia):
qgar @9 7wl (% fwa w7 2 fif
o oft o F7F E 5 oamemT
2 &ifsd | gadt wedr @1 A gefag

MR. SPEAKER: Because allegations
have been made, he has the right 1o
replv. He can reply on the spot. But
if he wants to he more careful, then
he ean give in writing. It is upto him.

SHRI L. N. MISHRA: Mr. Speaker,
Sir, since my name has been mention-
ed, I would like to make a brief state-
ment by way of personal explanativo.
I recollect having received a letter
purporting to bear the signatures of a
nuraber of MPs whey I was in charge
of {he ‘ormer Ministry of Foreign
Trade. As far as I remembher, I passed
o.x the letter to the cfficer concerned
in the normal course of business. No
crder was passed by me, nor anv
licence was issued during the period
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I remained in that Ministry. I strong-
ly repudiate the allegation that I had
anything to do with the obtaining of
signatures on the application or grant
of licence. I repeat, Sir, none of these
Jicences were issued during my stew-
ardship of the Ministry of Foreign
Trade.

st wg femd :  mg A1 AT aga
g | 5w T | AW ®F 357 F
Tl a TR WH ATET E 1
MR. SPEAKER: We shall take it
up later, not today.
MR. RAM NIWAS MIRDHA,

PAPERS LAID ON THE TABLE—
contd.

14.22 hrs,

RerorT oF COMMISSIONER FOR S. C. &
S. T. For 1971-7Z anp 1972-7T3 AND

NOTIFICATIONS ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): I beg to lay on the Table.

(1) A copy of the Report (Hindi
and .English versions) of the Com-
mission for Scheduled Castes and

Scheduled Tribes for the years 1971-

72 ang 1972-73 under article 338(2)

of the Constitution. [Placed in li-

brary. See No. LT-8314|74].

(2) A copy each of the follewing
Notifications (Hindi and English
versions) under. sub-section (2) of
section 3 of the All India Services
Act, 1951:—

(i) G.S.R. 878 published in
Gazette of India dated the 17th
Auugust, 1974 containing corri-
gendum to Notification No. G.S.R.
685 dated the 6th July, 1974,

(i) GS.R. 879 publisheq in
Gazette of India dated the 17th
August 1974 containing corrigen-

BHADRA 6, 1896 (SAKA)
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dum to Notification No. G.SR.
686 dated the 6th July, 1974.
[Placed in library. See No. LT-
8315|74].

(3) A copy of Notification No..
S.0. 3092 (Hindi and English ver-
sions) published in Gazette of India
dated the 17th August, 1974, under
sub-section (3) of section 139 of
the Border Security’ Force Act,
1968. [Placed in Library. See No.
IT-8316/74.].

(4) A statement (Hindi and Eng-
lish versions) regarding reported
eviction of Adivasis from agricul-
tural land in Jhargram area of
Midnapore district in West Bengal
[Placed in library. See No. LT-8317|
74].

(5) A copy of the Statistical in-
formation (Hindi and English ver-
sions) regarding the working of the
Maintenance of Internal Security
Aect, 1971 during the pericd I1st
July, 1972 to 30th June, 1973.

(6) A copy of the Statistical In-
formation (Hindi and English ver-
sions) regarding the working of the
Maintenance of Internal Security
Act, 1971 during the period 1st July,
1973 to 31st March, 1974, [Placed in
Library. See No. LT-8318|74].

REGISTRATION AND LICENSING OF IN-

DUSTRIAL UUNDERTAKINGS (4TH AMDT.)

RuLges, 1974 AND NOTIFICATIONS UNDER

InpusTrRiES (DEVELOPMENT AND REGU-
LATION) AcT, 1951.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR RAH-
MAN ANSARI): I beg to lay on the
Table:

(7) A copy of the Registration
and Licensing of Industrial Under-
takings (Fourth Amendment) Rules,
1974 (Hindi and English versions)




